
CENTRAL ADMINSTRTI TE1BUN 
GUWAHATI BENi 

GUHAIQ 

(DESTRUCTION OF RECORD RULES 9 1990) 

INDEX 
tT.A 

1 c. I 

P/Iv1.P. 

Orders  Sheet.af?;.;~c 	 too. 	
'too.** &00 ... ........... P . 	 .00.00, .

9  

Judgment! Order dtd. * L £././'?Th . . . ..Pg. . . 4 	.f?... . . 

Judgment & Order dtd ... ....... ........ . Réceived from .FLC/SUPreXne Court 

O.A .... .. .. 

E.1)/I.P.............. 

 

7, 

Iejoinder 	....... 	• •....••• . ..........Ig;....... 

Reply...................................... . ..... 

Ariy°otlter Papers............... 

• 	11. tvlenio of PIIea.rax1ce ....... ,...... 

12 . Pdditioxe.l 	 ................ .................... .....    

• 	

• 	 13. 'Jritteii. Prgi.ixxierts........................... 

• 	14. •A,xxexicieriierit Repi)' by I.espoiclents.... .. 

• 	
. . 15. Amendment Reply filed by the Applicant ..... \.. ..... .......... ........  

• 	 • 	

• 	16. Counter Reply...,......... .....,,fl.... ........ 

SECTION OFFICER Judl.) 

• 	 -• 	 • 	 •• 

• 	 • 



I 
FORM NO4 

(See Rule 42) 

In The Central Administrative Tribunal 
GUWAHATI BENCH : GUWAHATI 

ORDER SHEET 
APPLICATION NO. 	OYZ 	OF 199 

s) 	 A ff%I\/ 

t(s) 	 0L 

voate for Applicant(s) /' 	AdLm eLc 
H 
voèate for Respondents) 	C 

Nte 1  of the Registry 	Date 	 Order of the Tribunal 

S.'  

4L4fr C 

/ 

16.2.03 	Present 	: Hon'ble Mr. Justice D.N. 
Baruah, Vice-Chajrman. 

Hon'ble Mr. G.L.Sangiyine, 
Administrative Member. 

This application, is filed by the 

'. applicant seeking certain directions. 

The applicant is working as teacher 

posted in 31 Assam Rifles Middle School,. 

Lokhra in the district of Sonitpur, 

Assam. He was allotted a family quarter 

at Lokhra. He was transferred to 31. 

ssam Rifles from 12 Assam Rifles, 

Nagaland. By Annexure-4 dated 27.1.2000 

the applicant was asked to vacate the 

said quarter.. Being aggrieved the 

pplicant 	submitted 	Annexure-V 

epresenttion dated 5.2.2000 which hs 

iot yet been disposed of. Hence the 

present application. 

Contd... 



O.A. No.. 61 cf 20flO 

'OeroftheTribuna 

46.2.00 	We have heard Mr. Gautam Chaudhur;, 

learned counâel appearing on behalf of 

th'eapl'icant and Mr. B.C. Pathak, 

Addl. C.G.S.C. Mr. Chaudhury 

submits that the applicant is entitled 

a family quarter and in fact a family 

quarter was allotted to the applicant. 

We find no reason aâo shy the 

Annexure-IV eviction order dated 

27 .1.2000 was issUed. Howevep.-ye make 

this observation tentatively as the 

representation of the applicant, has not 

yetbeen"d{spcsed ofe dispose of. this 

:appiicatidn with direction the 

,e.spo'ndens tO. :isp& Sfi he 

Annexure 5 representation within two 

months from the date of receipt of this 

order. If the applicant is still 

aggrieved by the decision of the 

respondents he .may, approach this 

C-Tribunal. . 

.trd 

1 6,0" 

Pending 	disposal 	of 	the 

representation 	 not 
be 

: 5tthfr0m 	his 	residential 

quarter. . 

The application is accordingly 

:disjposed of. 

cLq  
Menber 	 Vice-Chairman 

E 
4w 

V 

(;Q 
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Gut jench 
- 

flJ THE CENTRAL ADMINISTRATIVE TRIBUNAL : 

GUWAHATI BENCH : 

An application under Section 19 of the Administrative 

Tribunal Act, 1985. 

O.A. NO. El 	/2000 

Shri Biswa Nath singh ... Applicant, 

-Versus  
The Union of India & ors....Respofldeflts. 

INDEX: 

SL.No particulars . Page No. 
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Of 

IV 

FOQ 

(jbvoc.4Jc) 



In the Central Administrative Tribunal 1  Guwahati,BenCh. 

cc 

Shri Biswa Nath Singh, 

5/0. Late Ajab Narain 3ingh 

Senior Teacher, 31 Assam Rifles 

Midd.le School, Lokhra, 

District- Sonitpu.r (Assan) 

do. 99 A.P.O. 

*00 	 Applicant. 

-Versus - 

1. The Union of India, 

(Through the Secretary to the 

Govt. of India, Ministry of 

Human Resource Development, 

New Delhi). 

The Secretary to the Govt. of 

India Ministry of Home Affairs, 

Govt. of India, New Delhi. 

The Director General of Assam 

Rifles Head Quarters : shillong 

(Meghalaya ) Shillong-li. 

ccntd. • .. . . . .2/- 
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The Commandant 31 Assam Rifles, 2 

Lokhra, C/o. A.P.0. 

District- S onitpur, (Assam). 

The Captain Quarter Master 

31 Assam Rifles, Lolthra, 

C/o. 99 A.P.0. 

District-S onitpur, 

(Assam). 

The Principal, 

31, Assam Rifles Middle Schools, 

Lokhra, C/o, 99 A.P.O. 

Dist. Sohitpur (Assam). 

I.. 	 Respondents. 

1. Particulars of the order against which this 

Application is made : 

This Application is against the order 

No : IV 67013/24/ Accn/Engr/2000/001 

• 	dated 27.1.2000 iàsued by the 

commandant, 31 Assam Rifles, Lokhra, 

C/os 99 A.P.o. Dist. Sonitpur (Assam), 

• 	Directing the Applicant to vacate 

• 	Family Accoaodation No. LS-106 allotted 

- 	to him on 20 Nov. 97. 

contd....... . .3/- 
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2. 	The Applicant declares that the subject 

matter of the orders against which redressal is 

sought is within the jurisdiction of this Hon'ble 

Court. 

That Applicant further declares that the 

Applicc.tion is wtZv within the period of limita-

tion. 

FACTS OF THE CASE : 

That the petitioner is a Citizen of India 

and is a resident of village - Madhopur in the district 

of vaishali Eihar, who is presently posted as Sr. 

Teacher in the Assam Rifles Middle School, Lokhra 

under the 21 Assam Rifles, C/0  99 A.P.O. and being 

a citizen of India Is entitled to all the protection 

rights and privileges guaranteed to a citizen under 

part -III of the constitution of India and other 

relevant laws of the land. 

That your petitioner states that after 

the Matriculation exañdmation, he applied for and 

was enrolled as a junior teaclEr in the 18th September, 

1964 under the Assam Rifles and posted to the 4th 

Bn. Assam Rifles, /o. 56 A.P.O. for service. 

A photocopy of the appointment letter 

is attached herewith and marked as 

Annexure -I. 

contd... . . .4/- 
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That after being appointed as a teacher 

your petitioner, continued to render effective 

service to the Assam Rifles Organisation and in the 

cause of his service as a teacher was transferred 

to various plans within the entire North Eastern 

States and he engaged himself to his profession 

with utmost dedication and sincerety. 

That in course of time, after rendering very 

effective service as a Junior teacher since the 

year 1964 awards your petitioner attained the 

status of seniority and hence in the year 1971 was 

allotted the senior grade and his status as a Junior 

teacher was elevated to that of a Senior teacher and the 

petitioner became dsignated as Sr. Teacher. 

That your petitioner states that the 

Schools of the Assarn Rifles are run by the various 

units under whose Jurisdition the school falls, 

and the commandant of these units have the absolute 

control in all matters relating to these schools. 

That your petitioner states that as per 

government norms and rules all the teachers of the 

Assam Rifles schools are entitled to Quarters and 

your petitioner also in the entire length of service, 

the span of which is around 38 yrso has all along 

corttd.......5/- 
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remained in Govt. Quarters, which, is allotted to 

him at the time of Joining in a nve place of posting 

and the same is to be vacated by him whenever the 

petitioner is posted out of the unit on transfer 

and he joins a different .rnit. 

That the services of the petitioner continued 

in this manner and upon attaining the seniority states 

in the year 1971 onwards, your petitioner continued 

to render service as a senior teacher. It is peri!ent to 

mention here that whenever any senior person(teachers) 

are posted to a new unit, if he possess seniority 

over the other existing teachers, he is given and 

entrusted the works of the Head Master of that school 

and then the person is responsible for the general 

administration of the school alongwith regular and 

normal teaching duties. 

That after being graded as a senior teacher, 

your petitioner wanted to expertise in the subject 

of Hindi and hence while in service, in the year 

1978 enrolled himself in the Central Institute of 

Hindi situated at Nongthywmai (Shillong) in Meghalaya 

and after undergoing a course of training to teach 

Hindi for about a year was awarded with the Hindi ' 

contd.. .. .....6/- 

qL 
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Shikshana Pramanapatra certificate by the said 	2 

Central Institute of Hindi. 

A photocopy of the said Certificate 

is attached hereiith and JKxki§d 

marked as Annexure -II. 

That your petitioner states that whenever 

he also used to be senior in length of service, he 

was also entrusted with the god and duties of 

Headmaster of the particular SChOol, where he was. 

the senior most and in these sphere of administrativ 

duties also, the petitioner continued to slince 

part from being well known amongst staff and colleagues 

as a very efficient and dedicated teacher. 

That since the year 1993 awards your 

petitioner attained the states of being senior-most 

teacher in whichever place he was posted to and 

hence as already stated above, he almost always 

Continued to be the Head Master of the school he had to 

join and thus over all the year his experience and 

stature as an able Head Master also began to grow 

apart from recognition as an able and efficient teacher._ 

A photo copy of a Handing/ 

Taking over charge certificate 

is attached herewith and marked 

as hnnexure -III. 

contd... .. . .7/- 
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That your petitioner states that while he 2 
continued in the service under the Assam Rifles, as 

a teacher, he aloways used to be accomodated in Govt. 

Quarters alongwith his whole family and the said 

Govt. Quarters used to be retained till the petitioner 

continued to serve in that particular station and 

upon transfer to another unit vacated the Quarter 

and look up residence in the quarters allotted to 

him in the new place of posting. 

That your petitioner states that on 28th 

September, 97, he was transferred from 12th Assam 

Rifles, situated at wokha district in Nagaland the 

31st Assam Rifles unit situated at Lakhra in the 

District of Sonitpur (Assam) and here also as previously 

mentioned, the petitioner turned out to be the senior 

most teacher and hence was given the charge of the 

Head Master ship of the Unit, school known as 31 Assam 

Rifles Middle School. Situated at Lokhra in the 

District of Sonitpur (Assam). This particular school 

being situated at Lokhra was also under the commend 

of the commanding officer, 31 Assam Rifles, Lokhra. 

That the petitioner states that on joining 

in the 31 Assam Rifles Middle School in the last 

part of september. 99 the petitioner here also was 

alloted with the Govt. Quarters being Quarter No. 

L$-106 and the petitioner upon getting allotment of the 

contd...... .,8/- 
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same shifted his fatily consisting of wife and  

daughters to the Quarter and resided there and 

continued with his charges as Head Master of the 

31 Assara Riies Middle School, Lokhra. 	 LO 

JJ 

(14) 	That on the 3rd of February 2000 your 

petitioner received a letter from the corntandant of 

the 31st Assam Riles and on going through the contents 
41 
	 of the same was utterly shocked as the letter was 

a direction in the guise of a request to vacate the 

said quarters allotted to him within the 5th Feb, 

2000 ie. 2 days of receipt of the letter. The letter 

No. IV 67013/24/hccn/Engn/2000/01 dated 27.1.2000 

also had a men tion of the terms and conditions of 

the Battalion standard by which quarters were allotted 

to people for two years only and upon completion of 

the said two years the Quarters are to be vacated. 

The direction for the vacation of. the quarters was 

to facilitate one - Shri R.C. Malakar, Mmdi Teacher 

of the same school.' 

A photocopy of the letter No. YX IV 

67013/24/Accn/Engr/2000/001 dated 

27.1.2000 is attached herewith and 

marked as Annexure -IV. 

(15) 	That ypon receipt of the said letter 

(Annexu,re -IV), the petitioner immediately protested 

against the same and whole a reply to the commandant 

contd..... . .. 9/- 
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of the unit, against the aboveméntioned impugned j 

letter, which was dated 5.2.2000 and contained 

inter-alia a plea not to evict the petitioner from 

the Quarter No. LS106 and which order if not set 

aside would cause him serious harm on certain reasons, 

but the said commandant did not lead a compassionate ... 

ear to all the pleas pleas made by the petitioner, 

rather rebuked him and made him to get out of the 

office. On the rxt day ie 6th Feb, 2000 0  the 

commanding officer again called for the petitioner 

and threatened him with dire consequenees if the 

quarters were not vacated immediately. Howeverthe 

commandant of the 31 Assant Rifles, Lokhra forced 

the petitioner to writs an adminsion whereby it 

appears that the petitioner had agreed to vacate 

the said quarters positively by 17th Feb, .2000. The 

petitioner states herein that he had time and again 

requested the commandant not to take this steps 

as because other Quarters were still thying vacant 

and there were other bachelár teachers also who 

could have been made to share the Quarter with the 

new incumbent. The commandant on his part hever, 

did not agree to any of the pleadings and thecetend 

the petitioner that if the quarters are not vacated by 

the 17th Feb, 2000, he will be thrown out by Jawans 

of the 31 st Assam Rifles. 

A photocopy of the reply given by 

the petitioner against the impugned 

letter dated 27.1.2000 is attached 

herewith and marked as Annexure -V. 

contd... .. 
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(16) 	That your p: t.tti oner states that as per 

the Fundamental rules of the Govt. of India, all 

central Govt. Employees who are allotted with a 

Government accomodatiort is normally permitted to 

retain the same till if is surrendered by the Govt. 

Employee or he ceases to occupy the residence or 

the allotment is concelled/ deemed to have been 

cancelled for any reason by the DireCt3r of Estates* 

hence, the tacties adopted by the commandant 

(Respondent No. 3) to oust the petitioner from the 

allotted Quarters is not only arbitrary and illegal 

but also against all principles of natural justice 

and is a glaring example cf gross misuse of official 

powers. 

• That your petitioner states that such 

actions are not along against all established lowas but 

is also against the moral code guiding the conduct 

of officers bequeathed with huge powers and if the 

same is not curtailed and unsured by the Rixdx Hon'ble 

Court, continuation of service by the subordinates 

and non-armed staff will because a nightmare and 

will deprive such people of their constitutional rights. 

That in any manner, the illegal actions of 

the respondents more particularly the respondents 

No. 3 and 4 cannot be allowed to continie as it will 

cause untold miseries and harm to the petitioner. 
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The actions perpetrated by the respondents are 	4 
also against all causus of law. 

cC' 
That if the impugned order is not set 

aside and the respondents are not directed to let 

the petitioner# remain in his legally allotted 

Quarters, the petitioner will suffer irreparable 

loss and injury which cannot be compensated in 

terms of money and the balance of convenience also 

lies in favour of the petitioner. Moreover if the 

applicant is ousted from his residential Quarters, 

he will have no place to go alongwith his aged 

ailing wife and grown up daughters. He will be forced 

to ceme to the streets. 

That the p applicant apprehends that the 

applicant has got no other alternative remedy except 

approaching this Hon'ble Tribunal. 

That this application is made bonafide and 

for the ends of justice. 

50 	RELIEFS SOUGHT FOR : 

Under the facts and circumstances 

stated in this Application the Applicant 

prays for the following reliefs : 

1. That the respondent No. 4 be directed 

not to oust the Applicant from the Govt. 

Quarters that he is occupying being 

juarter No. LS-106. 

contd. ... . . 
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2 • That the respondents, more particularly 

the respondents No. 4 & 5 be directed to 

it allow the applicant to retain his legally 

allotted quarters till the applicant is 

transferred to a new place of posting 

or till he continues as Headmatter of 

the 31 Assam Rifles Middle School, 31 

k Assam Rifles, Lokhra, C/o. 99 A.P.0. 

 That to direct the Respondents more 

particularly the Respondent Nos. 4 & 5 

not to enforce the order No. iv 67013/ 

24/Accn/Engr/2000/ 001 dated 27.1.2000 

and also not to evict the Applicant from 

the Quarter No. LS'-106 without making 

rany alternative arrangement to accomodate 

the applicant in other Govt. Quarters. 

 To direct the respondents, more parti- 

cularly the respondent 	4 & 5 to 

cancel the order No. IV 67013/24/Accn/Erlgr/ 

2000/001 dated 27.2.2000 axzkkgx and / or 

to forebear from enforcing the order 

against the applicant, 

The above reliefs are prayed for on, 

• amongst others the following : 

• 	H 	•••- 

GROUNDS 	...........13/- 
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GROUNDS: 

For that as per the Central Fundamental 

Rules part-I, An employee who is allotted 

a Govto accnodation is normally permitted 

to retain the same till if is surrendered 

by him or he ceases to occupy the residence 

or the allotment is cancelled / deemed to have 

been cancelled for any reason by the Director of 

Esta tes. 

For that the authorities have discriminated 

azd violated the rules regarding retention 

of Govt. Quarters by employees by directing 

the applicant to vacate his lawfully 

allotted quarters during the tenure of 

his service. 

For that the authorities have acted malafide 

by t issuing the impugned order No. IV 

67013/24/Accn/Engr/2000/001 dated 27.1.2000 

against the applicant by totally ignoring 

the existing norms, and principles. 

For that the Applicants letter dated 

5.2.2000 in response to the order passed 

by the authorities were not considered by 

the authorities. 

For that t e authorities acted is a most 

illegal manner by forcing the applicant 

contd.........14/- 
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on 10th Feb, 2000 to write down that 

he will vacate the allotted quarters 	3 
No. Ls-106 positively by the 17th Feb, 

2000 , under threat of physical torture 

and harrasament. 

 For that the authorities have erred in 

• law as well as in fact while passing 

the impugned order No. iv 67013/24/Accn/Eflgr/ 

2000/001 dt. 27.1.2000 against the 

applicant. 

 For that the reason shcrn by the authorities 

for issuing the impugned order is not 

maintainable and untenable in law. 

6. INTERIM RELIEFS PRAYED FOR : 

Under the facts and circumstances, 

the applicant prayed for the following 

reliefs during the pendency of the 

Application :- 

1. That the respondents be directed not to 

enforce the order of vacating the Family 

Accomodation dated 27.1.2000 (impugned 

order -Annexure -iv) issued by the 

commandant of the 31 hssam Rifles, 



) 

4. I - 

Lokhra, C/o. 99 A.P.O. and thereby not 

to oust the applicant from the possession. 

occupancy of the pamily Quarter No. 

Ls-106 untill the applicant is posted to 

another unit or retires on superannuation. 

2. That the Applicant declares that there is 

no other remedy under any ru].:e and the 

Honble Tribunal is the only forum to 

grant relief to the applicant 

- 	 3. That the applicant further declares that 

thee is no other forum save and excepts 

fiting this Application before the. 

Hon 1 ble Tribunal. 

7, partiCulars of the Postal order is 

respect of the Applicant : 

1) Number of the Indian Postal order. 

ii)Name of the office which issued the 

postal order. (' S 

(iii)Date of issue of the Indian Postal 

order. / OT 

(iv) Post office at which Payable 

v) 	Amount of the Postal rder. 

8. Details of the Indes : 

An index in duplicate containing the 

details of the documents to be relied on is 

enclosed hereto. 

91 List of Enclosures : 

As per Index. 
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VERIFICATION: 

I, Shri Bishwa Nath singh, Son of Late Ajab 

Narajn Singh by occupation Service, resident of 

Lolthra. P.O. & P.s. Rangapara, Dist. Sonitpur, presently 

working as Head Master 31 Assam Rifles Middle School 

Lokhra C/o. 99 A.P.O. do hereby declare and affirm 

that the statements made in the foregoing paras as 

true to the best of my knowledge, belief and Inf or-

mati3fl and I sign on this verification today this 

j'th the day of February, 2000 at Tezpur in my 

Advocate's Chamber, 

r1t 	Ni'h 

( SHRI BISWANATH SINGH ) 

HEAD MASTER, 

31 A.R. Middle School, 
La]thra, C/o. 99 A.P.O. 

a 
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THi IL1PAU R QIARAa 01 A33AM 1U7X$ 8tL0Z4G. 
- 

- 

$o. II-30-63/i92 	Dated jhil1QA& ae 	8ep 64, 

The Intpeotor General of Aseam m493'by appoints 

kiri iiiahwa Lith Jinjli twiporarill as aJLA$ór Teauher in 

the 4 An Aaajn Rifles in the existing iis 	with effect 

from let Feb 1964 tnti1 farther Orders in - the scale of 

pay of b. 40-1-50-.uB'.21-65 p.mo plus other sUowancea as 

nieaib1e under the nl.s. 

...- .... 
....  - ............. 

	 V' 	AJIT 

ja! ea t  
3ftTLQZG. 

Mo Ito. V111-6130-631192 (a) Dated M1 1 30A& the / sep64 

Uoy forardud t1- 	 " 

The A G Anasm & N&gafld, Shillong for inZozua-  
tion. 

}IQ Jtate Range 0/0 56 A0 for infezaatiun with 
reference to his to. Vz/27-64/2962-63 dt 27-7-64. 

The Qomdt 4 Ph AR 0/0 56 A0 for info zination and 
neoeaaxy action. The dowxnents in respect of the 
ivial are retuzied hertwith. 	. 

Bihwa Ntth 2i.nh 0/0 Oontdt 4 ai AR 0/0 5600 

VI or,  
GisIW 0. A1S

104 
 

skLU1WG. 	( .i%IVU 	). 

.. 	 - 
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Enrolment No. 	 Roll No. 

53I1 fI iTT1, 11TRT 
1iw '1tT, iri 	ir p-%TT1kr 

KENDRIYA HINDI SANSTHAN, AGRA 

Established by the Ministry of Education, Government of India) 

ft fvrur qiTTuTqW 

	

simPum 1ztr 3rrnr t fc #flT 1 	TPr, f'rrTr 	fft ft 

978 	iir 	rfr f 	fr"i srimrqw  (a1riT rqt) 	ifui t11T fi 

19__ 	r srmumq T1r f'u TFZrT I 

fqz 

1. 	tt 	 2. 	i 

3. fTW aft 	frn 	 4. 	Tñf1T 

I, Ftutr 	 2. 	pjffTTqT J1.W"I• 

Hindi Shikshana Pramanapatra 

This is to certify that_ ' c,1tio2 _'S/&.h 	 having 

been trained at Kendriya Hindi Sansthan, Shillong Centre and examined in 

19 , and found qualified for Shikshana Pramanapatra ( Assam Rifles) 

was granted the said Certificate in 19 79 

Subjects 

1. Hindi Language 	 2. Hindi Literature 

3. Education and Hindi Teaching 	 4. Practical 

Division 

1. Theory --_______________ 	 2. Practical 	J" 

IN;gTT PR!gistrar • 	 . 	. 	I kf/Director ( 

1k 	1T1r, 4rrr ftr...29.472 -- 	 4f1' 
Kendriya Hindi Sansthan Agra 	Dated 	 Kendriya Hindi Sansthan, Agra 
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• 	 1. •  

UlUDINGLAKING OVER CHRG CERTXFXCAT 

• we the unerigne 	ive jointly checked all ledger 
Rogisters and files of 19 Assam Rifles ME School and 

• 

	

	 hancd/tkefl vr the charge of Hid £4ster, ME choo1 
19 A'sam flific-s with ent1r' satiSfActiOn, 

./ 

I1ANDI) ()  BY TAj(N OVER )3 	- 

• 	 • 

( Shri t3N ,iqh ) 	 ( hri RP Rm ) 

Suior Teacher 	 Senior Thacher 

C1RIGNED - 
- - S 

1 
1' 	 .• 
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VAcATJ0WQf FAMILYACCOMMDATIQN' 	-j.. 	 •L 
: 	

. 	 •: 	 ., 

	

. 	 41t 

S ir, 	
. 	

. 	 a.  

I 	Y('I 'rc' 	)]Otd family quator on 20, '(ob 97 ts per terms 
and c-rndjio 	of the 3attaion 	 procedure 

	

• 	 •. 	 .• 	 •. a- 	. 	 V  
family rc'nrnrnod ion i a,lrotcd for..two yan1y 

4 •!  
- 	

. 2: 	You 'ire ;herefore reU&3t.ed'to 'vacte theuarter' No.. LS-106. 4. 
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(Throujti propc?r (Itnc el) 

	

1. 	ReL. your itt i 	 zt27/Jn 
a)oo. 	 • .J 

	

20 	i1itn rc'ierce to at2ov? luttT I have te honour to.  state 
you tric 1oJ.iowj 	lactc,  Lox' your ActnJ contderition nd 
IQC e3ary aot1 On pl(33, 

Thit ..ir,L tiave b  f, a -i curvjn in thifl lorceojnce 1(J4,  ago- 
.3b years o.t ny Guxvicc. 1 nave tea w 1tA my Ln.tly icbtrfl 
in diLrmt izcL--wjt and X cuie to the thiG unit 
on 28 th ri opt,1997. I have my prnont reCjdac, in. vi.LL. 
L4udhopur, 	Vainclo in the state, of £43r. I have to 
cozpltcd two yearn of sarvice for my veto.traeit. 
That 	.n tiz old we, a•1 have no n end all th 
daughter to narri it is dii4cult to live in my nctiv 
viliaLe be3uE trip zome V1IU3Le is  
ilL3o tr, my w fc' i 	i 	htonid,O'Aettrnc'. It i3 
v'ry much diLlicuit to live 'r aionin ti iUe nor 
I can liv € out slAo tne unit live as I O.nQ 'e.tort. 

	

. 	That air, Pxj pr R AsR trcr oiiCy I:4il Uet Po st ed 
atr Vie tctiure ci th.t3 place and aince it io i tran1r 
cbl ob,i nave not be'n uoked ir any unjt to vact th e  
qurtcrdj altrr to 'yari 01 4ettinr, accomudution in all 
the unit I cerv I nave keep my Lamily upto the Lull 
tEnuZ'c. 

	

4. 	That 4r, 11 to tcacli erz are aamo tion'ed ' 601~ z4arried 
accomodation t Vinri addition Vi. 4 accomodtjOn is icit with 
you wflich con .b9 aLLott?d to the teaciier ae' you two 
iiitioni in my lot tez. 

That sir, I wi.LL voccnt my 6uarter aa I will be pO2t(3 Irom 
thia unit. 
It ia ny L3uu.i ruat. I um unUe to live cy Loxtly as  one 
i3 my backbone in tbo old w, 

I nuy Kindly be perzLttted tozetLin in th 
OG accomcdt1on, 

ltiam,,tni;you In n ticipation. 

copy to 

1. ?rinci pal  

Your'a tuitiXu1iy. 

~ 46 -  ,b.N. 
r. oactur 
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